
I CENTRAL ADMINISTRATIVE TRIBUNAL, 
8ANGALORE BENCH. 

CONTEMPT PETITIrN (clvii) NO. 22/95 

IN 

ORICINAL APPLICATION NO. 762/ 1993 

TUESDAY, THE 7TH DAY OF MARCH, 1995 

SHRI V. RAMAKRIStAN 	 ... 	MEMBER (A) 

SHRI A.N. VUJJA'.ARADHYA 	 I.. 
	 MEMBER (3) 

Shri C.S.V. Jois, ace 50 years, 
S/o late Shri Shamanna Jois, 
Retired Asst. Post Master, 
Settihalli Road, 
Tun<ur - 2. Petitioner 

By Advocate Shri S.K. Ilohiyuddin 

Vs. 

Shri flahale, S., 
Department of Posts, Oak Bhavan, 
New Delhi—i. 

Smt. Hilda Abraham, 
Director of Postal Services, 
S.K. Region, Bançalore-1. 

Shri K.S. SusheeIedra, 
5uperintmdent of Post Offices, 
Tumkur-2. ... Respondents 

( By Addi. Central Govt. Standing Caise1, 
Shri M.V. Rae ) 

ORDER 

Shri A.N. Vujjanaradhya, Member (J) 

Shri M.V. Rao submits that the enquiry initiated acainst 

the contempt petitioner was dropped and he has been paid the pensionary 

benefits. Shri S.K. Ilohiyuddin submits that because of the delay in 

./ 
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payment of pensionabenefits, the contempt petitioner is entitled 

to get interest. Bjleparately# , however, he further submits that he would 

pursue his remedy 	which he is at J.iberty to do. In 

view of the compliace reported by the learned sthndinc counsel, 

this contempt petitn dois not survive and therefore it is closed. 

The alleced contenrrs are discharged. 

S47 
( A.K. JUJJPJARADHY ) 

I'1L1BER (3) 
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E1BER (A) 
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CENTRAL ADML'ISTRATI\JE TRIBUNAL 

BPGALOSE BCH 

Second Floor, 
Commercial Complcx, 
In d iran a g a r, 
MNGALORE - 56C 03T. 

Dated: 15 
Misce1laneoupp1nNo.74 of 9 11 	 MAR 1995 
APPLICATIQJ No. 	762 of 1993. 

APPLICANTS: Sri.C.S.V.Jois, 

v/S. 

RESPQ\D'4TS :Se etarY,D/0.Posts,New Delhi and others. 

To 

1.Sh.S.K.Mohiyuddin, Advocate,No.11,Jeevar. Bldgs, 
Kumara Park East, Bangalore-560 001. 

2. 	Sri.M.Vasudeva Rao ,Addl.CGSC, 
High Court Bldg,Bangalore—J.. 

El 

I 

Subject:— Forwarding copies of the Orders passed by the 
Central Mministrative Tribunal,Banga1ore3. 

--- xxx--- 

Please find end

Stay Crder/Jlntcrim Order, 

mentioned application(s) 

. osd her'with a copy at tne uroer, 

passed by this Tribunal 

(fl 01-03-1995. 

j DE *
LBRX,1CHES. 

TRAB 
T' JUD  

in the above 
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DateI 	 Office Notes 	 I 	Orders of Tribunal 

:lt 

PKS(V)/TVR(P) 

1.3.1995 

ORDERS ON M.A.0004195 FOR EXTENSION OF TIME 

Stendig Counsel who has asked for 

extension of time, how says that he does 

not need any such extension. We, therefore, 

treat this R.A. seeking *is extension of 

time as not pressed and dismiss the same 

as such. 

S41— 
	 Sd/ 
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VICE CHAIRPN 

1RJE CoPe 

Secti4j Offde i 
Central Administrative TrIbUflT 

angaIOrO Bench 
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CENTRAL ADMINISTRATIVE TRIBUNPL 
B*NGP.LORE BENCH 

Second Floor, 
Commercial Complex, 

.Indiranagar, 
Bangalore-38. 

Dated: 24 FER 4994 

PPLICTION NO(s) 	762 of 1993. 

PPLICANT:C.S.VJoiS 	V/s. 	RESPOr4L)ENTS:Secretary,Deptt.of Poets, 
New Delhi and Others. 

TO, 

Sri.S.K.Mohiyuddin,Advocate, 
No.11,Jeevanbuildings, 
Kumarapark East, Bangalore-2. 

The Director of Postal Services, 
South Karnataka Region,angalore—l. 

The Superintende of Post Offices, 
Turnkur-2. 

Sri.LVasudeva Rao,Central Govt. 
Standing Gounsel,High Court Bldg, 

Bangalore-1. 

SU6JECT:- Forwardinn of copies of the Orders passed by 
the Central Adminiétrive Tribunal,Bangalore, 

-xxx- 

Please find enclosed herewith a copy of the 

ORDER/STAY ORDER/INTERIM ORDER/, Passed by this Tribunal 

in the above mentioned application(s) on 14-02-1994. 

7 (T) 
,1 \c' 	 -- 	"- 1-\ 

,.DEPUTY RECISTRDR 
j 	 JUDICIAL BRtNCHES. 

uk 



CENTRAL ADMINISTRATIVE TRIBUNAL; BANGALORE BENCH 

ORIGINAL APPLICATION NUMBER 762 OF 1993 

MONDAY THIS THE 14TH.DAY OF FEBRUARY,1994. 

Mr.Justice P.K.Shyamsurjdar, 	... Vice-Chairman. 

iir.T.V.Rainanan, 	 ... Member(A) 

C.S.V.Jois, 

Aged 60 years 
So late Sri hamanna Jois, 

Retired Assistant Post Master, 
Settinalli Road, Tumkur-2. 	 .. Applicant. 

By Advocate Shri S.K.Mohiyuddin) 

V. 

Union of India 
tnrough Secretary, 
liepartment of Posts, 
i'ew Delhi-l. 

me Director of Postal Services, 
S.R.i<egion, bangalore-l. 

The Superintendent of Post 
uffices, Tumkur-2. 	 .. Respondents. 

(By Standing Counsel Shri M.Vasudeva Rao) 

ORDER 

i'ir.Justice P.K.Shyamsundar, Vice-Chairman:- 

neard. Admit. 

This application is against an order directing the continu- 

ance of a pending inquiry even after the applicant's retirement 

and furtuer 	directing 	payment of 	provisional 	pension minus the 

ii.C.K.G 	due 	to 	him 	which 	has 	already 	been 	withheld 	pending 

inquiry. 	It 	is common ground that the inquiry is almost over 

and ttie 	report 	of 	tne 	Inquiry Officer having been made, a copy 

was posted 	to 	the 	applicant 	wnereon 	comments 	are 	said 	to 	be 
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I 
now before tne Discip nary Authority. With the result, the 

Disciplinary Authority ill now have to apply his mind to the 

report, aprospos the .iaments of the applicant and thereafter 

record a finding wheti r the applicant is or is not guilty of 

the charges levelled gainst him. But, the position however 

is even if the appli nt is held to have committed some mis-

conduct, no punishmen can be imposed on him under the Rules. 

A punishment of dismi sal or removal cannot be imposed on the 

retired employee. 	B t, Government is at liuerty to forfeit 

either fully or in 	rt the pension payable to the applicant 

as also the D.C.R.G amount. 	The disciplinary rules require 

tnat even after reti ment the .C.R.G. amount due to the retir- 

lag officer could 	witnheld if the charge is establisned. 

1ne action taken t withhold the D.C.R.G.amoUflt, as in this 

cise, is in conformity with the Rules and little exception can 

thus be taken to tJ administrative action. hr. S.L(.Aohiyuddin, 

learned counsel for the applicant tells us that his client nas 

ucen put to gre t hardship and sufferin4 because the 

L
o 

n.C.R.G.amount 	held up 	 he could not perform 

) 

als dau5hter's mar iae. he raaes a sugest.ion to direct the 

department to r ease atleast Rs.lU,000=OU out of the 

u.C.R.G.amount so flat with that small mercy he can go ahead 

and perform the a riage of his uaugtner. wnile we are deeply 

moved by the SUu ssions of hr. hohiyuddin wno tells that for 

want of money tti applicant could not perform his daughter ' s 

marriage, at tne same time we are unable to do anything and 

certainly not acede to his request directing the Government 

to release part f tne gratuity amount. \nat is claimed from 

him is ks.85,00 •- whereas the Ij.C.R,G.ainount due to him is 

is.3O,OUO/'- and odd. ln those circumstances partial release 

will result in F oss  of revenue to Government and when action 

taken to witnho• 	D.C.R.G. bein in conformity with tne Rules, 



t4 

-3-- 

it would 	be certainly not 	open to us to aid the applicant by 

transgressing that 	Rule. 	In 	the circumstances all that we can 

do is to direct the Disciplinary Authority to dispose of the 

inquiry expeditiously and pass final orders thereon within 4 

weeks from the date of receipt of a copy of this ordery'Let 

a copy of this order be sent to the Disciplinary Authority for 

information,compliance and necessary action. With these 

observations this application stands disposed off. No costs. 

sd- 
M'iBER(A) 	 IC=CMIR1 

•1 
7 

TRUE COPY 

sE'1 cSENZI  
- 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

LI 
	

B* NG  ALORE BENCH 

second Floor, 
Commercial Complex, 

Indiranagar, 
Bangalore-38. 

Dated: 21 APR 994 

Pliscelleneous 	APPLICATION NO(s) 

PPLICANTS: C.$.i,ojs 	us. 

147 of 1994 in O.A.No.762/1993 

RELaPONDENTS: Secretary, Deptt.f Posts, 
N,Delhj and Others. 

TO. 

1 	Shri S.K.NohIyuddin, Advocate, 
No.11, Jeeven Buildings, 
Kumarapark East, Bangalore - 2. 

The Director of Postal Services, 
South Kernataka Region, Bangalore-1. 

The Superintendent of Post Offices, 
Tumkur-.2. 

Shri M.Vsudeve Rao, Addl.Central Govt. 
Standing Counsel, High Court Buildings, 
Bengalore-1. 

SUBJECT:- ForuardinQ of copies of the Orcei.s passed by 
the Central Adminigtrafive Tribunal,Bangalore. 

-xxx- 

Please find enclosed horevith a copy of the 

Passed by this Tribunal 

in the above mentioned application(s) on 16.03.1994 
Corrigendum in pursuance thereof Is enclosed. Corrected 
copy of the order in Q..762/93 dated 14,02. 1 94 is also 
enclosed. 

JUDICIAL BRINC4-IES, 
for DEPUTY RECISTR/ 

9m* 



CENTRAL ADMINISTRATIVE TRIBUNAL 

BANGALORE BENCH, BANGALORE 

II Floor, 
Commercial Complex(BDA), 
Indirenegar, 
Bangalore-560 038, 

Dated 21st April, 1994 

File of 0.A.No.762/93 

C ORR ICE ND UN 

The Hon'ble Tribunal on M.A.No,147/94 

(in O.A.No.762/93) filed by respondents has ordered 

on 16.03.194 that the following corrections be made 

in the Tribunal's order passed on 14.02.194 in 

Application No.762/93:- 

For the words $ 4 weeks' appearing at 

page No.3, line 4 & 5 of the Order dated 14.02.194 

in Application No.762/93, the words 24 months' be 

substituted. 

Corrigendum is hereby issued accordingly 

By Order of the Court. 

(N.R''  THY) 
DEPUTY REGISTRAR 	). 

Corrected copy of the order 
dated 14.02.194 in O.A.762/93 

'i:- 	•. 
is attached. 



In the Central Administrative Tribunal 
anga ore Bench  

Bangalore 

Application No .... ....... ... ............................. of 199 3 

ORDER SHEET (contd) 

Date I 	 Office Notes 	 I 	 Orders of Tribunal 

PKS(VC)/TVR(fllA) 

16.3.1994 

N.A. 147/1994 in C.A. 762L1993 

Heard the learned Standing 

Counselo  We direct bhe following 

correction be made in our order passed 

on 14.2.1994 in Application No.762/1993 

which says 9n the circumstances all 

that we can do is to direct the Disciplinary 

Authority to dispose of the inquiry 

expeditiously and pass final orders 

thereon within 4 weeks from the date of 

receipt of a copy of this order". it is 

therefore clear that 4 weeks referred to 

therein is a mistake. What we really meant 

and did order was that within 4 months 

from the date of receipt of 8 copy of 
the 

this order this/inquiry should be 
concluded. We rectify the error by 

Substitutjg the ficurei 14 weeks' by 

14 months'0 

Let a Coriiçendum be issued 

and copies be served on both sides. 

-" 

	

'.' 	 ME1BER(A) 	 -VICE CHAIRMPN 
UWECOY 

t. 
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CENTRAL ADi'iINISTRATIVE TRIBUNAL: BANGALORE BENCH 

ORIGINAL APPLICATION NUMBER 762 OF 1993 

i'IONDAY THIS THE 14Th DAY OF FEBRUARY, 1994. 

Hr.Justice P.K.Snyamsundar, 	.'.. Vice-Cnairman. 

i'lr.T.V.Ramanan, 	 ... Member(A) 

C.S.V.Jois, 

Aged 60 years, 
jo late bri. Shairtanna Jois, 

Retireo Essistant 1ost 	ster, 
Settihaili Road, Tumkur-2. 	 .. Applicant. 

by Advocetc Snri S.I.Mohiyuddin) 

V. 

Union of india 
througn Secretary, 
Department of Posts, 
New Delhi-i. 

The Director of I-ost1 Services, 
S.R.Region, harigalore-L. 

The Superintendent of rot 
Offices, fuiakur-2. 	 .. Respondents. 

(By Stanain L. counsel Shri 1i.Vasudeva Rao) 

iir.Justice ?.i.Shyausunucr, Vice-Chairman:-

Heard. tOflit. 

This application is rcinst an order uirecting the continu-

ance of a penning inquiry even after the applicant's retirement 

and furtner directing payient of provisional pension minus the 

1J.C.K.G due to him whicn has already been withheld pending 

inquiry. 	It is coron ground that the inquiry is almost over 

ann the report of tflc ThyJiry Officer having been made, a copy 

was posten to tile applicant wnereon comments are said to be 

\- 
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now before tne DistPlinar Authority. With the result, the 

Disciplinary Authori .y will now have to apply his mind to thS 

report, aprospos th. comments of the applicant and thereafter 

record a finding wh .ther the applicant is or is not guilty of 

the charges levell, against him. But, the position however 

is even if the ap icant is held to have committed some ntis-

conauct, no pUnlshn. nt can n imposed on hitit under tI'e Rules. 

A punisnnlent of di riissal or re:ioval cannot be imposed on the 

retired employee. But, 	vcimeut is at liberty to forfeit 

either fully or in part tIL 	ision payable to the applicant 

as also the 	.l . amount . 	1ie disciplinary rules require 

tnac even after re remeit t 	a.C.i.G. amount due to the retir- 

io officer could be wita;i: if the cnarge is establisned. 

Inc action taKen - o witno(J tae D.C.R.G.alilourlt, as in this 

case, is in confor ity wica t:.i,2 dules anci l:Lttle exception can 

thus ne taien to .e adinitrat:ive action. hr. S.i.iohiyuddin, 

learneci counsel f 	toe appiiciit tells us that his client nas 

been put to g at h.rc* and sufferin4 necause the 

iJ.C.R.G.amouot 	neld a 	-u 	he could not perform 

his 	dau 5nter's m ria0e . .oes a su6gestiou to direct the 

department to lease aLt: L hs.iU,OO=OO out of the 

	

C.id.L.anount so tnat wito 	.: :t small mercy he can go ahead 

and perform the 	rriage o ni. aaugther. while we are deeply 

moven by the sun. issions of .r. i'iohiyuddin woo tells that for 

want of money t.. applicant could not perform his daughter's 

;1arriae, at to- sai1e tiew' arc unaule to do anything and 

certainly not a ede ta .,is re:luest directing the Government 

to release part f toegratuity amount. Woat is claimed from 

him is ds.bD,OQ /- wnure.s Cue J.C.R..amourit due to him is 

- ann odd. In tne circumstances partial release 

will result: in oss of reva1ue to Government and when action 

tamen to witnno 	 in conformity witn tne hules, 
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it would be certainly not open to us to aid the applicant by 

transgressing that Rule. In the circumstances all that we can 

do is to direct the Disciplinary Authority to dispose of the 

inquiry expeditiously and pass final orders thereon within 4* 

weeks from the date of receipt of a copy of this order. Let 

a copy of this order be sent to the Disciplinary Authority for 

information,cornpliance and necessary action. 	ith tnese 

observations this application stands disposed off. no cosLs. 

*Correction 
	 i'Aithik A) 

	
L 

iCf1jL 

•1 
Replaced figure 

'4 Weeks' by 1 4 months' 

as per order of the 

Bench dated 16.03.'94 

in M.A.147/94 in D..762/93 

DEPUTY R GIS AR(J), 

S-'• 	 / 	

S 

-. 	JE COE 

q~(~2v 

S 	 - 
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Secd Floor, 
Commercial Complex, 
In dir an ag a r, 
BANGALORE_ 560 )38. 
JDated; 40C1i94 

Miscellaneous APPLICATIOJ NO:410 & 411/94 in OA.N0e762/1993. 

APPLlC?NTS:.SrICSVJOiS 

v/s. 	 - 

RESPQJDENTS :— 
Secretary,Deptt,of Posts,NDelhj & 0tlrs. 

T. 

Sri.S.K.Mhiuddjn,Advocate, No.1j,Jwevan Building5, 
Kurnarapark East, Bangalore._560 002. 

Sri.M.Vasudeva Rao,Additjona]. Central Government 
Standing Gounsel,Hjgh Court Building, Bangalore—j. 

-

Suje:
ni 	rf the Order- Passed by th e Central Administrative Tribuna1,Rq 

---xx-- 

lese find enclosed herewith a copy of th cPDFR/ 
STAY DER/TER 	ORDER/ Passed by thi. c Triburi 	III th mntionod PPlication (S 8i Sept ember, 1994. 

11. 

IP~L~)TV'REGISTRAR
JICIRANCHES. 
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Office Notes 	 Orders of Tribunal 

M"' .410  o,a 4U/94 
frOA762/93.. 
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TRpCOP' 

CentrntrativsTbunaV 

Bang re Bonth 
Bangaloro 


